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journed to 19.8.1996 for admission 
at the 	quest of 	titioner's counsel. - 
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Shri J.Sengupta wants that Shri S.B. 

Jena, arguing counsel will argue this case. 
journed to 15.9.1996. 

1€MBER (ADMIN 1TRAT IV) 
Shri S.B4Jena, counsel for the 

pet itiorr submits that in this applicot ion he 

prays for rehabilitation assistare. By 	r.nexu - 

the Diyiional Railway Mnager, S.E.Railway, \ 	• 

Kharagpur, rejected the claim for employrrent 

assjarte.to  the third son as time barred 

being 17 case 	 years old. The applicant 

concurrently filed another petition before the ( 
3..Railway, Kharapur. Respondent 3, 

the Sr.D.-.J. by his letter dated 23.11.93, 

required certain docunEnts to be filed before 44sn 
him on 7.12.1993. Shri Jena states that the 
applicant complicd with the directions on tfr 
that date. It is not known as to why the 

applicant kept quiet for over two and half 
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L 
years. Ulowing the applicent to pursue 

the rrtter before the Sr.D.i?.L)., a. 	ilwc47.o4. \\ c 

Kharagp.ir,this Application is dismissed. 	•& 

However, Shri Jena states that for knowing 

the result, the petitioner y file 

representation. He my do so. The 	 f\ 
(Re s • 3) sha 11 dispose of the sa ire wit l in 

four weeks of its filing. 	
1 

Hand over a copy cf the order to 

the etitioners counsel. 	
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